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New Delhi: dated the 23rd July,1996.

HON'BLE MR^.3.R.ADIGE,MEMBER<A ).

HON'BiE DR.A.VcDAVALLI, MEMBER (j).

Cihri Man Singh,
s/o Late Shnri Rattan Lai,,
R/o 412, Sector-Ill, Pushp Vihar,
New Delhi - 110017 ....Applicant.

Versus

1, Union of India through
the Secretary,Ministry of Defence-
South Block, New Delhi,

2, The Jt,< Secretary (Trg, )
Chief Administrative Officer,
M/o Defence, DHQ P.O., New Delhi,

3, The Dy,'Chief Admn, Off icej-(P). ,
0/0 the Jt, Secretary TTrg),
Ministry of Defence
C-2, Hutments,
NewD,elhi .Respondents

-QSDDR iBY C ]T?C U LXT ION ),
BY HQN«BIE m .S .R. AD. IC^, mEmrEr (a ).

v'/e have perused the R.A. None of the

grounds taken bring it within the scope and ambit

of Section 22(3)(f) A.T Act read with Order 47

Rule 1 CSC under which alone any order/judgment/

decision can be reviewed.

This RA is rejected,

( DH,A,VEDAVALLI ) , ̂
MEMBER (j) member (A^( S.R


